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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

 Civil Appeal  No(s).  2085/2022

AXIS BANK LIMITED                                  Appellant(s)

                                VERSUS

NAREN SHETH & ANR.                                 Respondent(s)

([HEARD BY: HON. VIKRAM NATH AND HON. AHSANUDDIN AMANULLAH, JJ.] 
IA No. 121868/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 97314/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 153166/2022 - CLARIFICATION/DIRECTION
IA No. 153162/2022 - INTERVENTION APPLICATION
IA No. 26982/2023 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
IA No. 19253/2023 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
IA No. 41343/2022 - STAY APPLICATION)
 
Date : 12-09-2023 This matter was called for judgment      

       today.

For Appellant(s)   Mr. Ujjal Banerjee, AOR
                   Mr. Swapnil Gupta, Adv.
                   Mr. Akash Khurana, Adv.
                   Mr. Hanmant Pawar, Adv.
                   
                   
For Respondent(s)  Mr. N. Venkataraman, ASG
                   Ms. Megha Karnwal, AOR
                   Mr. Surya Prakash, Adv.
                   Mr. Arjun Bhatia, Adv.
                   Ms. Mahima Kapur, Adv.
                   
                   Mr. Vikas Mehta, AOR
                   

    Ms. Neha Sharma, AOR
    Mr. Devesh Dubey, Adv

         
Hon’ble Mr. Justice Vikram Nath has pronounced

the reportable judgment in the matter heard by  the

Bench comprising His Lordship and Hon’ble Mr. Justice

Ahsanuddin Amanullah.
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The appeal is dismissed and the applications

are disposed of in terms of the signed reportable

judgment. 

Any  other  pending  application(s)  shall  also

stand disposed of.

 

(SONIA BHASIN)
COURT MASTER (SH)

(RANJANA SHAILEY)
COURT MASTER (NSH)

[Signed Reportable Judgment is placed on the file]
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